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workers who have lost their jobs are from Kerala. I know that the hon. Deputy

Chairman is also well aware of the situation.

The present oil crisis has aggravated the situation. We have witnessed a number
of lay-offs, non-payment of wages to workers and forcing workers to stay in labour
camps even without food. Of course, the Ministry of External Affairs has provided
some food to those workers who compelled to stay back in labour camps. But, this

is not going to serve the purpose.

Recently, Saudi Arabia has again declared another set of Nitaqat Laws which
further aggravated the problems. Out of total households in Kerala, 25 per cent are
dependent upon Gulf remittances for their livelihood. So, the problem of Gulf returnees
is going to affect the State of Kerala in a very big way. It raised a serious concern

as far as the economy of Kerala is concerned. It hit the State in a very big way.

So, I request the Central Government, through you, to announce rehabilitation

package for Gulf returnees. Thank you.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I associate myself with

the Zero Hour submission of Shri Ragesh ji.

SHRI SWAPAN DASGUPTA (Nominated): Sir, I also associate myself with the

Zero Hour submission of Shri Ragesh.

SHRI RANVIJAY SINGH JUDEV (Chhattisgarh): Sir, I also associate myself

with the Zero Hour submission of Shri Ragesh.
SHRI SITARAM YECHURY (West Bengal): Sir, I have to say something.

MR. DEPUTY CHAIRMAN: No; no. After Chhaya Verma, please. There is one
more Zero Hour notice. Let me finish it first.

Deletion of the name of former Prime Minister
Late Shri Rajiv Gandhi from Sadbhavana Divas
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SHRIMATI RAJANI PATIL (Maharashtra): Sir, I associate myself with what the

hon. Member has said.

SHRI B. K. HARIPRASAD (Karnataka): Sir, also I associate myself with what
the hon. Member has said.

SHRI BISWAIJIT DAIMARY (Assam): Sir, I also associate myself with what
the hon. Member has said.

#} 3T 9IRGB MUl (AeRTHD): Heled, § ff 59 vy 4§ Wd &1 I9g H_al g

SHRI RAJEEV SHUKLA (Maharashtra): Sir, I also associate myself with what
the hon. Member has said.

MS. DOLA SEN (West Bengal): Sir, | also associate myself with what the hon.

Member has said.
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SHRI ANAND SHARMA (Himachal Pradesh): Sir, Rajiv Gandhiji was a
martyred Prime Minister of India. The country owes a debt of gratitude to its
martyrs. ...(Interruptions).... Shri Rajiv Gandhi is a martyr of this country. He was
the Prime Minister of India. And, this country had declared his birth anniversary as
Sadbhavana Divas. Since 20th August, 2015, in all the Government advertisements,
in all circulars, in all notifications, Shri Rajiv Gandhi’s name and his photographs
have been removed. It is an insult to the memory of a great Prime Minister. This
Government owes an explanation. It is functioning in an arbitrary and authoritarian
manner. They are putting in names of people in various schemes, involving thousands
of crores of rupees. They had done nothing for this country. Nothing means, they
never occupied any office. Schemes have been named after the names of people who
have never been in Government, who have never been in Parliament, let alone being

Prime Minister. And, the names of the former Prime Ministers have been obliterated.

*Expunged as ordered by the Chair.
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It is a great insult. We condemn it. And, this Government owes an explanation, and
they should rather apologize. ...(Interruptions)...
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SHRI SITARAM YECHURY (West Bengal): Shri Azad, do you want to speak

on this issue? I am on a different issue.
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*Expunged as ordered by the Chair.
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SHRI TIRUCHI SIVA (Tamil Nadu): Sir, I have to say something.

SHRI SITARAM YECHURY: Sir, you allowed me. May I now raise it?

...(Interruptions)...
MR. DEPUTY CHAIRMAN: I have allowed Yechuryji.

SHRI TIRUCHI SIVA: Sir, we totally agree with what the LoP said about the
former Prime Minister, Shri Rajiv Gandhi. But I think, he mentioned about South
ceding, and for that he sent IPKF, and all that which is unwarranted. ...(Interruptions)...

THE LEADER OF THE OPPOSITION (SHRI GHULAM NABI AZAD): I have
mentioned the names of the killers. I have mentioned the names of those who killed

him. ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, I want to raise an important issue and with
anger and anguish I am raising this issue. I want a proper and thorough investigation
in the manner in which the death of one of our very senior colleagues in the
Parliament, a former Cabinet Minister, Shri E. Ahamed was handled, the way in
which the news of his death was sought to be suppressed and there are various
allegations. I have got various information. Some doctors say he was declared dead
when he was taken to the hospital. Some say he died subsequently in the ICU. Then
later he was shifted to the trauma centre saying that there are better facilities. And
there has been interference; that is what I hear from the highest authorities in the
country, from the PMO, and this is something that cannot be accepted. This is * for
the Indian Parliament to accept this. I want this issue to be thoroughly investigated.
I wish my information, what I heard of, is not correct, but if it is correct, then they
must be made accountable and action must be taken against those who had behaved
in this manner. The senior most leaders of our politics today were not allowed to
see him in the hospital. His own children were not allowed to see him. Sir, tell
me, any life support system can be put on anybody only with the permission of
the nearest relative. Without that, how was that put and how was the announcement
of the death delayed? If this can happen to somebody who spent half a century in
our country’s democratic process in the Parliament and Assemblies, then, you can
imagine what will be the plight of the people! And this sort of a maneuvering is
something that is completely unacceptable.

MR. DEPUTY CHAIRMAN: The Minister would like to say something on that.

SHRI SITARAM YECHURY: No, no; Sir, I am asking you. I am asking you
that an investigation must be ordered. ....(Interruptions)... I am asking you that an

investigation must be ordered. People should be made accountable.

*Expunged as ordered by the Chair.
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SHRI GHULAM NABI AZAD: Since it is 12 o'clock, we would like to discuss
this issue tomorrow. I and many of my colleagues were there upto 1 o'clock in the

morning.

MR. DEPUTY CHAIRMAN: Now, it is time for the Question Hour.

....(Interruptions)...

SHRI GHULAM NABI AZAD: So, they will say what they have to.
...(Interruptions)... We were witness to that. ..(Interruptions)... We will discuss it

tomorrow. ...(Interruptions)... It is all fabricated. ...(Interruptions)...

12.00 Noon
(MR. CHAIRMAN in the Chair.)
ORAL ANSWERS TO QUESTIONS
*16. [The Questioner was absent]
Online ticketing facility for railway pass holders
*16. SHRI VIVEK GUPTA: Will the Minister of RAILWAYS be pleased to state:

(a) whether it is a fact that railway pass holders do not have the facility to

book tickets online through any portal;

(b) the details of money spent by Government per ticket on booking at the

counter and online respectively;

(c) whether Government is planning to link Aadhaar to avail railway passes
henceforth, if so, the details thereof;, and

(d) the details of all sections of Government employees eligible for railway

passes along with the number thereof in each case ?

THE MINISTER OF RAILWAYS (SHRI SURESH PRABHU): (a) to (d) A

Statement is laid on the Table of the House.
Statement

(a) Yes, Sir. At present, railway pass holders do not have the facility to book
tickets online through any portal.

(b) With regard to ticket issued through computerised Passenger Reservation
System (PRS) counters, the cost is incurred on various inputs such as premises,

equipment, their maintenance, manpower cost and other costs such as electricity,



